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ORISSA ACT 20 OF 1984
THE CHATRAPUR NOTIFIED AREA COUNCIL
(POSTPONEMENT OF ELECYTION) ACT, 1984

(Recelved the assent of the Governor on the 25th September, f984, first published
In an extraordinary issue of the Orissa Gozette, dated the 28th September, 1984. 1

AN ACT TO PROYIDE FOR THE POSTPONEMENT OF ELECTION TO CEATRAPU'.-.-
NOTIFIED AREA CQUNCIL OF THE STATE

Be it enacted by the Legislature of the Statc of Orissa in the Thirty-fifth Year
of the Republic of India, as follows:— '

Short title 1, {5) This Act may be called the Chatrapur Notified Area Concil (Postpone-
::::l:.m e nment of Election) Act, 1584. -
e -
man, )
(2) Tt shall be deemed to have come into force on the 1st day of July, 1934,
Paflaltions. 2. In this Act, unless the context otherwisc requires,—
(a) “Municipal Act” means the Orissa Municipal Act, 1950; Jrina s
(®) "“Council” means the Notified Area Council of Chatrapur;
{¢) Words and expressions used in this Act but not defined shall ‘have the
same meaping &8 assigned to them respectively, under the Mupicipal Act.
:‘ﬂ‘fg’f“' 3. Notwithsltanding anything contained in the Municipal Act or in any rules or
goveral orders made or issued thercunderi—
election in
€hatrapur -
Notified (@ all proceedings or aclions, excepting those actions taken for delimitation
é;':l';cil. of wards and reservation of seats for members of Schedulcd Castes and
Scheduled Tribes, taken in furtherance of holding general election for

the reconstitution of the Council are hereby cancelled; and

(?) the general cleclion for the recomsitution of the Council shall be held in
accordance wilh the provisions of the Municipal Act and the rules made
thereunder om such date, or being later than 315t December, 1935) as
may be fixed by the State Government and the cleciion so held shall,
for all purposes,-be deemed to be a pgeneral election held under the
Municipal Act.

Yransitony 4. The Subdivisional Officer, Chatrapur shall exercise the powers and perform
A0SOy the functions of the Council and its Chairman till the date of first meeting of the

Provigion, newly elected Council with the required quorum present.

Repesl and 5.() The Chatrapur Notilicd Arca Council (Posiponement of Biection) Ordinunce
shvings. 1984 is hereby repealed.
Orissa

(2) Notwithstanding such repeal of the said Ordinance anything done or" any Ordinance
action taken thereunder shall be deemed to have been done ortaken under this Act. g%}lfo of

1. Substituted by the Chatrapur Notified Ares Council (Postponement of Blection) Amendment
Act, 1986 (Orissa Act 11 of 1985) 5. 2,
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. .- ORISSA ACT .5 OF 1985

*[THE ORISSA MUNICIPAL COUNCILS (POSTPONEMENT OF
". 7  ELECTIONS) ACT, 1985]

[Reecived the assent of the Governar on fthe 20th April 1983, fitst miblished
¢ vinl an extraoprdinary Issue of the Orissa Gazette, dated the 23rd April, 1985)

AN ACT TO PROVIDE FOR 1HE POSTPONEMBNT OF BLECTIONS TO CBUTATN MUNICIPAL
. COUNCILS OF THE STATE

Be it enacted by the Legislature of the State of Orissa in the Thirty-sixth Year
of the Republic of India, as follows‘—

Short title 1. (1) This Aect may bc called the Orissa Municipal Councils (Postponement
and com- of Elections} Act, 1985, : .
mencoment. - o ) : '

)1t s;hz.ll 'be deemed to have come into force on the 31st day of ﬁecember,
1954,

Definiions. * 772, (13- In this Act, upless the copteat otherwise requires,—

[T - 7] . . , . ) . Oﬂm M,‘
(@) "Municipal Act means tbe Orisse Municipal Act, 1950. _ o ot 1980, °
(&) “Municipal Council” means a Municipal Council constituted under the
g Munici%al‘Act and shail -include Notified Area Council " constistuted
EESETN thereunder. '

(2) Words and express‘iong_ used in this Act but not defined herein, shall have
the same meaning as assigasd to them respactively, cader the Municipal Act.

P“*‘ti“’l‘.‘* -+ 3, Notwithstandieg anything contained in the Municipal Aci;l or inaoy rules made
‘;;:L; or order issued thercunderi— Y
clecilon in

gﬂ-‘gﬁlﬂ' () allprocecdings or actions, excepting those actions taken for delimitation

‘of wardg and reservation of scats for members of Scheduled Castes and

Scheduled Tribes taken in furtherance of holding general elections for the

reconstitution of Municipal Councils as specified in  column (2) of the
. Sehedule appended bereto are lhereby cancelted; and

{b) the general election for the reconstilution of thesgid Councils shall be
 held  in-accordance with the provisions of the Municipal Act and the Rules
made thereunder on such date, not being later than the 31st December,
1985, a5 may be fixed bythe State Government and the elections so  held,

'Sh%‘.ff’f all purposes, bz dcemed to be u gencral election held under the
sald Act. " '

Porformasee 4, The persons or the body of persons as specified in column (3) inrespect
g{_gguggr'“ of the, corrcsponding Municipal Coupcils as mentiohed in column (2) of the
and Chair- Schedule are hercby empowered to exercise all the powers and perform all the
pisq, functions of the Couneils and its Chairman under the provisions of the Mupicipal Act

and Rules made thereunder unless otherwise ordeted by the State Goverament, till

the succeeding elected Council and its Chairman take officc or the 31st December, ) :
1985, whichever is earlier.

Repenl asd . 5.(J) The Puri Municipal Council (Holding of Blection and Validation) Act, Orissa Act
suvings. 1984 and" ke Orissd Municipa! Councils (Postponement of Election No. 2) Ordinance, 2 °f 1984- -
1984, are hercby repealed. Orissa Ordl-
napcs
.5 -+ . £2) Notwithstanding such repeal of the said Ordipance anything don€ or any '

i}_— - action taken thereunder shall be desmed to have been done or taken under this Act.

*. For Statement of objncts and redgons see Orissa  Cazette, Extraopdine Jute
ihe 215t Mareh 1988 (No. 475). - s, Peefopdinry  duted
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THE ORISSA MUNICIPAL COUNCILS (PI(JESTPONEMENT OF ELEGTIONS)
ACT,

(Orissa Act 13 of 1985)

SCHEDULE
1\8110 Name of the t.ouncil Perzg;o v?ermf’cg Oei;; ce]ggfssgns
powers and perform the duties
of Council and Ghairman
m 2 3
1 Banki Notified Area Council ~ Subdivisional Officer, Banki
2 Bhadrak Notified Area Council ., Subdivisional Officer, Bhadrak
3 Jaleswar Notified Area Council .. Subdivisional Officer, Sadar Balasore
4 Kavisuryanagar Notifled Area « Subdivisional Officer, Chatrapur
Coungil
5 Askz Notifled Area Oouncil — Subdivisional Officer, Bhanjapagar
6 Barpali Notlfied Area Councit .. Subdivisional Officer, Baragarh
7 Brajarzjanagar Notified Area — Subdivisiona! Officer, Jharsuguda
Councli. ]
8 [Patnagarh Notified Area Gouncil .. Subdivisional Officer, Patnagarh
9 Gunoupur Notifled Area (ouncil — Subdivisional Officer, Gunupur
10 Joda Notified Area Council « Subdivisional Officer, Champua
11 Bolangir Municilpal Gouncil ~. District Magistrate, Bolangic
12 Purl Municipal Council — Distrlct Maglstrate, Purl
13 Barbil Municipal Council -+ Subdlvislonal Officer, Ghampua
14 Rourkela (Civil Township) - Council appointed in H. & U. D,

Notified Area Councll.

Department, Notifications MNo. 49888-
H. & U. D,, dated the 22nd November
1983 rcad with No. 43564—H. U. D,
dated the 22nd November 1984,




